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| TEM No. 40 Court No. 6 SECTION Il 1T A
AN MATTER
SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (G vil) No.653/2002

(From the judgenent and order dated 06/02/2001 in | TA 262/2000
of The HI GH COURT OF BOVBAY)

COMWNR. OF | NCOVE TAX, MUMBAI Petitioner (s)
VERSUS

D. P. SANDU BROS CHEMBUR (P) LTD. Respondent (s)

Wth

SLP( C) No. 649/ 2002, SLP( C) No. 651/ 2002, SLP( C) No. 654- 656/ 2002
(Wth prayer for interimrelief & office report)
(ALONGW TH PAPERS I N SLP(C) 20441/ 2001)

Date : 10/03/2003 These Petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTI CE DORAI SWAMY RAJU
HON BLE MR JUSTICE D.M DHARMADHI KARI

For Petitioner (s)M. KN Rawal, SG
M. Ranbir Chandra, Adv. for
M. B.V. Bal aram Das, Adv.
For Respondent (s)M. Joseph Vellapally, Sr. Adv.
M. RG Sheth, Adv.
M . Rustom B. Hat hi khanawal a, Adv.
M. Rajiv K Garg, Adv.
M. Atul Sharnma, Adv. for
M. Annam D N Rao, Adv.
UPON hearing counsel the Court nade the foll ow ng
ORDER
Leave granted.
Printing dispensed with. Learned counsel for the parties may file
addi tional docunments, if any, within six weeks.

Sine it involves realisation of revenue, hearing expedited

Li berty to nmention.

(D. L. Chugh) (K. K. Chadha)
Court MasterCourt Master



